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of the lack of the above facility, lafi~e 
scale chain-pulling is resorted to. 
Consequently, th~ trains are delayed. 

The importance of Habibganj rail-
way station has been increasing conti. 
nuously. The increase in population 
has been taking place mostly in this 
area. The station suits the people best 
for going to Hoshangabad and the in-
dustrial township of Mandideep. 

I would, there, request the hone 
Railway Minister that he should make 
arrangements for a two-minute stopp-
age of at least Chhatisgarh Express and 
Dakhni Express at Habibganj Railway 
Station. 

[English] 
(,) Need to reinstate tbe workers of 

Mineral Exploration Corporation 
Limited at Gorubatban in Darjee-
ling District 

SHRI ANANDA PATHAK (Darjee-
ling) : Sir, a serious situation has 
arisen aince the retrenchment of 34 
workers by the Mineral Exploration 
Corporation Limited (a Government of 
India undertaking) at Gorubatnan, in 
the district of Darjeeling. They were 
duly appointed in 1981 and were 
undertakin& all the works as desired by 
tRe Cerporation. They bad been given 
aU tae benefits of a regular employee 
includinp Employees' Proiident -Fund. 
They were allowed to continue in ser-
vice even after the expiry of 230 days 
-a qualifying period for their regu-
larisation. 

The retrenched workers are pro-
testin, again.t this unju8t~fied retrench-
ment. 

I therefor., urae upon the Govern-
men: to look into the matter and settle 
the dispute by reinstating the retrench-
ed workers immediately befo: e the 
situation goes rrom bad to worse. 

[T'GIIslatlon] 
(,i) Need to take iteps to remo,e tb. 

sbortage of one rupee 'notes an~ 
small coins 

SHRI KRISHAN PRATAP SINGH 
(Mabarajaanj): Mr. D.puty-Speaker, 

Co. (Acq"lsltion tIIId 
Transfer 0/ Sick rea 
Units) Bill 

Sir, there is acute shortaze of one 
rupee notes and small coins in the 
country. It is causing lot of difficul-
ties to the common man. In bUYin, 
tickets in buses and in retail purchas-
ing, the consumer~ have to leave the 
balance amount due to him after paying 
for the commodity or in case the con-
sumer is not prepared to for 10 
the change, he cannot purchase the 
goods. The tradels 'ire taking undue 
advant3ge of th·s shOt tage. Govern-
ment should take immed iate steps ~o 
remove this shortage and to protect the 
common man from this exploitation. 

I WOUld, therefore, request the 
bon. Finance Minister to kindly make 
a statement in this respect 

15.54 brs. 

STATUTORY RESOLUTION RE : DIS-
APPROVAL OF TEA COMPANIEC; 

(ACQUISITION AND TRANSFER 
OF SI;)K TEA UNITS) 

ORDINANCE, 1985 

AND 

TEA COMPANIES (ACQUISITION 
AND TRANSFER OF SICK TEA 

UNITS) BILL 

[E"glish] 
MR. DEPUTY SPEAKER: Now, 

we shall take up items No. 9 and No. 
10 together. Two hours are allotted 
for these two items. I '" ill request 
Prof. Soz to move the Resolution. 
Since he is not here, I will request 
Shri Kabuli to move the Resolution 
and speak on it. 

SHRI ABDUL RASHID KABULI 
(Srinagur): Sir, I move the following 
Resolution : 

"This House disapproves of the 
Tea Companies (Acquisition . and 
Transfer of Sick Tea Units) -Ordi-
nance, 1985 (Ordinance No. 3 ~f. 
1985) promulgated by the PresideD't 
on tbe 8th April, 1985.J~ 
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[Tro&lati 0 ] 

Nt"." Deputy-Speaker, Sir, I oppose 
tbis bill pr esented by the GOVernment 
to replace the O1dinance on two 
grounds. First, I think that-

[Ettglish] 
- this promulgation is an affront to 
the diynity of Parliament. Though this 
is permissible under Article 123 of the 
Constitution, when only one House 
was in Session, yet I feel it was against 
propriety and spirit of the Consti-
tution. 

[J'ttJIIsla.lolJ] 
On this ground I would like to 

submit that when this House was in 
session Lok Sabha was in session, , .. 
though Rajya Sabha was not In ses~IOn, 

t\lis ordinatJce should not have been 
promulgated. Although you are em-
powered to promulgate it, yet plopriety 
does not allow such promulgation. 
Government could have come before 
this House with a Bill. I feel that 
there has been a constant affront to 
the dignity of the House, wbich should 
not h~ve been done. T lis is one of my 
reasons for opposing this ordincl.nce. 

Secondly, Government, through 
this BiJI, are acquiring rights and 
interests of the 'Sick tea units There 
have been complaints against tnese 
companies that their owners had 
eKploited these units for their penonal 
benefits an4 thus harmed these units. 
They have created many problenm. 
Labour has not been properly paid. It 
is a fact and it cannot be denied. But 
the managements of these companies 
had been ta1cen over by you long ago. 
'Why did Government not decide earlier 
to acquire them? 

[~ts)a] 

'DIe managOlllent of the four act 
tea units was taken oYer between 1976 
and 1979 under the provisions 'ot tbe 
Toa Act. 

Transfer of Sick 
Teo Units) Bill 

[ Translation] 

On this ground also I would like to 
'iubmit that the complaints -are being 
received and even then these com-
panies are being nationalised I want 
to know what steps -have been taken t'() 
remove the shortcomings after you 
took over the management of these 
companies? Sinc~ 1966, their manage-
ment has been under your contr 01. 
What remedi al measures have y08 
taken since then? What have you done 
to resolve their problems and to check 
fleecing done by the owners of the 
Companies? I cannot help saying that 
the whole responsibility in this matter 
lies on your shoulders as wen. 

You cannot sa}' that there was any 
trouble due to labour. Labou r has n01 
been at fault there. Labour has been 
giving full cooperation to JOU. You 
yourself have admit~ed it. It is possible 
that there might have been conflict 
between people in political leadership 
at that time, but labour did not create 
any trouble, even at that time when 
you took over the management. 
Actua:Jy the whole responsibility is 
tha t of the management. Government 
are nationaiising, not bec<:Juse they are 
inter ested in doing so but because the 
owner s are unscrupulous and they want 
to take more and more profit and they 
are going to ruin the four units. Not 
only this, the way the ordinance was 
promu1gated and now the Bill has 
been brought forward and the Com-
panies are being nationalised, it all 
shows that Goverument want to protect 
the management and want to conceal 
their shortcomings. This is my com-
plaint and 1 will complain that:-

[EnglUh] 

The four units had 1 iabilities of 
Rs. 1.65 lakhs and negative net-worth 
of Rs. 1 crore. As the Government 
itlelf hal admitted while announcing 
the nationalisat ion, the sickness was 
as a result of long years of' neglwt 
and m i6manacement. 

[ Tr.,dallon] 
Tbe Government themselves are lay-
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ing this and not I, tberefol e, submit that 
I am not against the intention of the Bill, 
I rather support it but the' reason for 
my opposition is that the managements 
of the four units have not dic;charged 
their responsibilities and n.:>w as tenure 
period is going to expire in June, you 
have taken them in your hands before 
extending their period of take-over. 
That is why I am s3.ying that this step 
has been taken to shield the manage-
ment. Other wise I have always been 
a SUPPolter of nationalisation. There 
is no difference of opinion on this 
point. My reason for opPosition is 
that you are taking this step to protect 
the managements. Govel nment should 
tell Uo about the la dty on the part of 
the managements and to what extent 
they have committed mistakes and to 
what extent they have rai'ed to rectify 
the shortcomings. Government havc 
tak~n this action to conceal the mis-
takes of the management and secondly, 
as I have said earlIer; this OJ dinance 
was promulgated when Lok Sabha was 
in session and you should have brought 
forwaJ d this B ill first instead of pro-
mulgating an ordinance. These are my 
complaints against you. 

(English] 
THE MINISTER OF FINANCE 

AND COMMERCE AND SUPPLY 
(SHJ{,1 VISHWANATH PRATAP 
SINGH) : Madam, I beg to move : 

"That the Bill to provide for the 
acquisition and transfer of the sick 
tea uni ts specified in the First 
Schedule and the rignt, title and 
interest of the tea companies in 
respect of the said tea anits with a 
view to securing proper reorgani-
sation and management of such tea 
units so as to subserve the interests 
of the geneLal public by augment-
ing the production and manufacture 
of different varieties of tea which 
are essential to the needs of the 
economy of the country and for 
matters connected therewith or 
incidental thereto, be taken into 
consideration. " 

Teo UnII6) BIll 

Madam, I want to gi'le the baek-
ground of this Bill which seeks to 
nationalise Pashok, Looksan, Potons 
and Vah-Tukvar tea companies. The 
managem.!nt of these four sick units 
had run down these companies, there 
was neglect alld short-term measures 
for over exp~oitation were there. There 
was also creation of encumbrances. 

The four sick units had cumulative 
pre-take over liabilities of Rs. 1.65 
lakhs and negative net worth of Rs. 1 
crore. Tllere Wa6 non-payment of 
labour dues, there were labour 
troubIes~ defaults in non·payment to 
bankin~ and financial institutiQDS lead-
ing to vir tual abandonment/closures cU 
some of the sick units. Tbe future of 
3000 workers was at stake and at that 
time the management was taken OVer. 

SHRI S. M. BHATTAM: Which 
year '! 

SHRI VISHWANATH PRATAP 
SINGH: The year of takeover was 
1966 and thc takeover of Potong was 
in 1978. There were demands for 
taking a decision on it because only 
the management was taken over, the 
ownership was not decided. It was the 
e",p~rience that by further investments, 
defiaitely we couJd improve the tea 
gardens and to remove the uncertainty 
we took this decision. We certainly 
did not want to 10 back to the owner. 
apia for what they had done and We 
wanted to ensure employment of 3,000 
workers working in these gardens. It 
was pointI<=Is to go on extending the 
period from on ~ month to siR' months 
~tc., because that would hamper the 
progress. So, for this sake, we took 
the dec ision of natioIlalisation. The 
point raised by Mr. Kabuli was why 
was this ordinance issued. Now the 
term of one company was endina on 
10tb Aprjl and the other one on ; 19th 
June, 1985. By introduction of Bill, 
we have seen many a time, stays and 
lot (>f litigations &0 on and unnecessary 
litigations go on. If it is in tM 
interest of the workers and of the 
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country's interest and there is a Con-
stitutional prov.sion, there is no 
reason why the Constitutional provi-
sion should not be made use of. There 
is no disrespect to the House because 
at the first opportunity, the Bi~l has 
been brought before the House for the 
sanction and approval of the House. 

So far as the point that we are 
bailing out the madagement and what 
improvements have been made since 
we have taken this for a long lime, is 
.0Dcerned may I inform the 89 •. 
Member that regarding this Poshak 
management, the overall production 
immediate1y prior to take oVer was 
1,42,436 kgs. After take-over, it rose 
to 1,50,247 kgs. In the same way, 
tbe production of each garden has gone 
up after take-over. That has been a 
positive improvement after the take-
over. It is not only this. While the 
10ss.!S in Pashok in 1981-82 were Rs. 
35.19 lakhs, they came down to 
Rs. 7 05- lakhs. Of Looksan, while 
the losses were-14.02 lakhs in the 
year 1981-82, they came down to zero 
and it has earned a profit of Rs. 29 14 
lakhs in 1983·84 and Rs. 37 33 lakhs 
in 1984-85. The losses in Vah-Tukvar 
have been brought down from 1981-82 
to 1984-85. The losses have come 
down from Rs. 26 lakhs to Rs. 17 
Jakhs. So, there has been an increase 
in the aver3,&e production, that is 
productivity. The losses have also 
come down. 

So far as the question raised by the 
hon. Member is concerned, i.e. what 
haf, been done about the gross exploita-
tion, 1001 khalot as termed by Mr. 
Kabuli, statutoI1 liabilities of wages 
and other dues of labour have been 
discharged fully. Plofit and output 
ha~ gone up ; maintenance and repairs 
haVe been carried out. It is also a 
warning to un')crupulous p:ople that, 
they cannot have their own way with 
tbe wl)rkers and economy of the 
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country. The Government is, there. 
fore, for the workers and it can take 
care of the economy and stear it in 
the right direction. 

SHRI NARAYAN CHOUBEY 
Why have you taken-over only 4 
gardens 1 

~HRI VISHWANATH PRATAP 
SINGH: I will answer that in the 
feneral debate. 

SHRI S M. BHATTAM 
(Vishakhapatnam): Madam Chairman , 
the fil st point ori&inally raised 
was why the ordinance was promul-
gated when the House of Lok Sabha 
was in Session though the other House 
was not m session. The reply was 
also clear. 

Before I come to th~ reply proper, 
may I point out to the Mm ister that 
this is a practice which the administra-
tion feels convenient in resorting to 
ordinace at eVery stage. On a pre-
vious occasion, the period of take-ovel 
of the management was to expire on 
lIth October, 1983 and the ordinance 
was promulaged on 7th October, 
just 4 days in advance. That 
was what was done previolSsly. 
Even this time let us see what happen-
ed. The period of take-over of 
management was expected to expire on 
10th April and on 8th April the 
Ordinance was promulgated, just two 
days in advance. Could not the 
administration fore3ee the need for 
brinvinr- about a Bill and getting it 
passed on the Floor of the House. To 
this the repl), given is that if I come 
forward with a piece of le;Jislation 
before the House the parties concerned 
may go to the court of law. Now, in 
how many instances can the Govern-
ment obviate this process and circum-
vent it by not coming before the House 
and promulgating Ordinances. If that 
is the real difficulty and there is no 
way OUt then you have to face the 
reality but the House cannot be by-
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passed. So, if that is the intention 
then it is not a good approach. 

Sir, I take strong exception to lhe 
method of p·omu)gating Ordinances 
when the House is in Session. Of 
course, they take the co'. er that the 
other House was not in Session and 
it is permissible under the Constitution 
also but then I raise the question of 
propriety. Is it p: oper at all and 
should it be done? It is a funda-
mental issue. fhe executive cannot 
encroach on (he domain of legislature. 
They will not be allowed to wke over 
the functions of the legislature and 
issue Ordinances. This is what is 
happening now. I wou:d like the hon 
Minis' er to consider this point and 
desist from this practice. This is not 
a good practice. 

Now, come to the other 
point. Madam, here in the year 
1979 and later in 1979 certain tea 
companies were taken over by the 
go ler()ment. I a'l1 not objecting to 
the queS!iOll of taking over. Now, 
they have thought it fit to nationalise 
them Nationalisation is good in 
spirit and in policy and J hav'e no ob-
jection to this. On the other hand I 
welcome it wholeheartedly According 
to the information available with me 
during that period 1976-1979 five 
companies wei e t<Jken ovei but now 
only four companies are being nationa-
lised. What happens to the fifth one. 
I would like the hon. Minister to throw 
some light on this, Again here as far 
as the tea companies are concerned 
several tea estates are being managed 
by the same company. Pashok Tea 
Estate and Looksan Tea Estates are 
being managed by Mis. Pashok Tea 
Company Ltd. SImilarly there may be 
~ther tea estates managed by them. So, 
If they thought fit to take o/er the 
management of one tea es!ate ... of one 
estate. tben how many similar estates 
were left out"1 How is it that these 
estates are not similarly taken over? 
At this stage, I would lik.e to remind 
the Hon. Minister of what he bad atated 
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on the floor of t his House, some other 
day with reference to the question of 
giving financial assistance to certain 
industrial undertakings which have 
gone on defauited. If they have failed 
in the case of one industrial unit then . ' m the case of the rest of the industrial 

units, t hey would forefeit thti:ir right 
io utilise this opportunity. This is 
what he has stated. If that was so 
in this case, if there is mismanagement' 
misutil isation of funds, if labour is no~ 
paid properly, if the dues w ~re not 
cl eared and if certain things are found 
to be grossiy defective, then similarly 
the r~st of the estates have to be taken 
over. Why is it that they have been 
left out? I would request the Hon. 
Minister kindiy to cover this point 
also in his reply because national isa-
tion, as he has just now mentioned, 
has rea1ly benefited both labour and 
also th·! estates in as much as the 
ploduction is increased and also the 
condition of the labour has improve 
and that. is why they could have taken 
over the remaining estates as well. 

Again, here, I may refer you to 
another aspect, that is Section 25(a) 
of the Bill says like this-

"(a) any person who has been 
managing the affairs of such 
sick tea unit before the date 
on which that unit had so 
vested shall, until alternative 
arranbements have been made 
by the Tea Corporation for 
the managements of such 
unit, continue to manage the 
affairs of the unit, as jf 8uch 
perSOll had been au·horised 
by the Tea Trad ing Corpora-
tion, to manage such unit/' 

So, in the case of persons who are 
responsible for the mismanagement-
some of them, if not all of them-for 
mis-utilisation of fundS, for gross 
deriIiction of duty, for total collapse 
Qf the units, why should they be enter-
tained again here till alternative 
arranlements are made? Why should 
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it be provided for those who have 
nothing to do with the new set up 
which is perhaps afl er the Government 
bas taken over '1 What is the position '? 
The actual position which I would like 
to know is that between 1979 and 
1979 when some of the tea estates 
were taken over, actually some of the 
persons under the previous manage-
ment were continued in the new set 
up. Are they still continuing'? Does 
the Government still want to continue 
them further'? This information may 
be given by the Hon. Minister 
while replying to the points raised by 
tbe Members. 

Madam, in any case, the provision 
here does not appeal to me and I do 
not know whether the Hon. Minister 
will consider this and whether this 
will actually fit in with the present 
lin e of thinking of the administration 
when once the nationalisation takes 
place. 

Again, Madam, the question is one 
of the tea industry. India is the 
largest producer t consumer and expor-
ter of tea. It pro'jides emp:oyment to 
2' million workers. We get about 
Ra. 400 crores by way of foreigri 
eJlChange. That being so, instead of 
coming forward with piecemeal legis-
lations like this, in all cases oi 
viable units, wherever management 
is not Proper, wherever mismanage-
ment occurS and charges and allega-
tions are pending. why not the 
Oo.,ernment wholesale take over the 
tea estates and nationali~e them '? 
Now the question is whether nationa-
lising the t ea estates as a whole in all 
cases where they ale considered to be 
viable is not a drag on the Govern-
ment and burden on the Government. 
Bqt provided there is some scope, 
some need, some Ulgency for doing so, 
on the basis of publ ic policy, for the 
be&1efit of the people and for tht 
benefit of the country and in furthe-
renee of such public calls, this c~ be 
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dealt with. So, instead of piecemeal 
I egislat ions lIke th is, I would ear-
nestly appeal to ll1e Hon. Minister 
that he may ktnd Iy consider taking 
ov~r of such uni,s at one time or 
other, sonner or later so that these 
units become viab~e. Thank you. 

SHRI PR[Y A RANJAN DAS 
MUNSI (Howrah): At the olltset, I 
would like to congratulate the Minis-
ter for bringing forwal d this progres-
sive piece of legislation which would 
provide relief to th~ workers of the 
four tea gal dens. Taking advantage of 
this occasi('n, I wouJd lIke to highlight 
eertain points concerning the tea gar-
dens. 

I t is a fact that these four units 
had been suffering for a long time be-
fore they were taken over as sick units 
with the guidance and supeJ vision of 
the Tea Corporation of lndia. As I 
said, I would like to h igh1 ight the basic 
points pertaining to the tea indushy 
as a whol e in the country. 

Most of the tea gal dens are in 
Assam, West Bengal, Darjeeling and a 
few of the n are in Tripura. The plight 
and sufferings of the tea wo] ke1 s at the 
present moment are very acute. In a 
number of tea g:lIdens, the management 
in connivance with the bank officials 
b3ve been plundering over years. At 
one time, some scople who were origi-
nally known as tea treaders were in this 
field, but dUring the last one and a half 
decades, they have been replaced skil .. 
fully by some manipu~ators again in 
~onnivance with the banks. I would 
like the Finance Minist er to go into 
this whole aspect in detail. So far os 
the financing of the tea gardens is con-
cerned, United Bank of India is the 
1 ead bank. I can give a :r.umber of ins-
tances for the last ten yeaJs, which Will 
indicate how the banks have compelled 
the management of par1icular tea 
gardens to make the units sic k and to 
hand o\oer or sell them to somebody 
also for some motivated interest and 
thereby make t hem po out of the busi-
ness. 
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How does it happen'? In the tea 
industry, when the season starts, if the 
mac~ inery does not furict ion properly 
at that time, then the entire season 
gets collapsed. Before the season 
starts, the managment In advance 
submits a propolial to the bank for 
moderanisation or repair of the machi-
neri. The bank de1ays delibt.rately the 
sanction and release of the amount 
so that finally the unit does not get the 
mon-ey in time and consequently the PI 0-

du~tion suffe 1 s and there is a huge loss. 
In the next meeting, the bonk compels 
them ei ther to get out of the manage-
ment or to hand over the unit to S0me-
bCKty else, who is waiting there to tak.e 
over When the time comes. I would 
not like to bring the name of any in,-\i .. 
vidual, or cast asp~rsion against any-
body, or to say anything which will 
amount to a sort of regional racialism. 
But I would lik e to say that it is a 
group of tranders in West Bengal, who 
\\. irh the connl vanc~ of the United Bank 
of India are looking forword to take 
over the cream tea gardens, and the 
United Bank officials aJ e deliberately 
and positively contributing for that. 
When 1 spoke on the last oc(..asion, 
I had mad,.e a request to the Finance 
Minister at that time also. If he agrees 
to order an investigation into the affairs 
of the functioning of the United Bank 
of India, in so for ali financing of tea 
gardens is concerr.ed, a large number 
of scandalous things will be revealed. 
I have been tel 11rg it time and again 
~nd if he does not take care of it in 
time, he may have to face a lot of 
difficult ies in future. 

The Minister has said just now 
that he feels for the warkers and he 
cannot afford to see that they suffer 
allY more at the hands of the manage-
ment and government will do its best 
to take Qver these units I congratu-
late him. I would also request nim to 
think of a great man, who is no more 
in this house, Shr i Mohan Kumar-
mangalam When the coal industry was 
facing a similar situation, with the 
blessings of Ind iraji, he spent a lot of 
time visiting the coal mines at least 
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for a month and then brought forward 1 

a piece of 1 eg islation for total nat iona-
1 isation of the coal industry, which 
ultimately proved f1 uitful for the 
na tion in terms of production and 
yielding results. I request the Finance 
Minister to go into ver~ aspect of Ule 
tea industr y in depth and see that the 
ent ire indurt ry is nationalised. 

I say this because it is not only a 
foreign exchange earning uni t, it also 
pays huge amounts for the excise duty 
of the countJ y, both national and state 
exchequer. I am son y to S.:'.IY that the 
kind of att ention and importance that 
is given to the textile units in the 
Western part of India and to the sugar-
cane industry and cotton industrYis not 
given so far as tea industI y is con .. 
cerned. If similar kird of an attitude 
is deve!oped by the Finar.ce Mjnistry 
to go into th~ depths of the tea indus-
try, it Will bo! saved. There is no 
alternat ive but to S2Ve these tea unit~ 
from tIe hands of those barons and 
this can be done on1y by nationali-
sat ion. 

I will now come to the third 
asp~ct. As you know, Madam, tea 
auctIOn is the most important thing. 
When the au\.;tion beg.ins, the trade 
begins. In West Bengal, a city caUed 
Jalpaiguri was the main au ttion centre. 
If the Finance Minister goes through 
the map, which possibly the Tea 
Tradining Corporation and Tea Board 
will not show him, he wou:d find that 
since the British day&, even before 15 
Years, Jalpaiguri city was the head-
quarters of North Bengal. The entire 
city's life was dependent on tea and 
every alternate house depended on 
tea. The tea auction centre was there. 
The cilY was developed and people 
were developing like any thing. 
SuddenlY the auction centre was 
shifted to Siliguri and then to Calcutta. 
Why have you brought it to Calcutta '? 
Calcutta has every thing. Siliguri is 
one of the leading towns now in 
Bengal. It has got multifarous activities 
in the border. I therefore request the 
Minis ter .. 0 persona By ~onsider onc~ 
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again to bring back the 1 ife of the old 
city and to take back the auction 
centre programme to JaJpaigury town 
itsel f. Last1y I would suggest that 
geographical1y also, it~ location is 
between Dwars and Darje~ling and j'" 

the auc. ion is made there, Al ipurduar 
and other parts will be developed. 

Madam Chairman, the workers in 
the tea garden areas are most Iy from 
the backward communities, tribals and 
others. Their social weifare programme 
is not being encouraged by the tea 
garden owners, expect providing them 
wages based on the settlements bet-
ween the union and the management. 
As you know, a large number of women 
are partictpating in the tea industry as 
garden workers and they are not given 
any protection in spite of the Dec1a-
rat ion of the Int eJ national Women's 
year. During pregenacy, they are given 
adequat e prot ecl ion in oth e r industri es 
but in the case of tea tndustry, it is not 
being observed ful1y. I would like to 
cite one instance and I want to bring it 
to the attention of the Hon. Finaace 
Minister. Tn NagaI kata tea garden-
during the I::'st assembly elections I 
was there and I found it. I found tha t 
there were twenty families where the 
entire brer.d was eal ned by women, 
who work in the tea garden. A few 
of them gl't affec' ed with some disease 
and they cried through the unions for 
the help of the management to give 
them protection. But th.! management 
refused and paraded another al1 el nat e 
troupe of women and gave them jobs. 
The exploitation of women is tremen-
dous and acute in the tea gardens No 
care is taken in .,pit e of the efforts by 
the State Government. Somet imes the 
management are behaving in ihis 
manner. 1 hey hire goondas and anti-
social elements to kill trade union 
leaders who speak for the workers. 
These are the activities which are 
always going on in tea garden areas 
resulting in the sickness of different 
unions. Now there are a few units of 
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the multinational and foreiln 
companies. There are also a few of 
our Indian monopolist unit~ like 
Duncans and so on. I do not know 
the fate of these [units. 

Now, tea is such an industry that 
it get~ a boom in two or three years. 
It gets a boom like anything, and they 
earn money like ,old. For one Oc. 

two years they will have a peak 
period. But the thing is, when they 
get this boom, when they get a lot of 
piofits, out of those profitflo they would 
not invest anything for the moderni-
sation. I would like to give three 
instances. There are three tea gardens 
Kamala Tea Garden, Soudamini Tea 
Garden and Subhasini Tea Garden, 
two of these estates in Dwars and one 
a.djacent to SiHgiri. In these gardens 
ther e has been a heavy boom. l'hey 
have been able to settle all their 
acco'-"nts with the United Bank of 
India. But you will be shoeked to 
know that they did not spend even a 
single penny for the modernisation. 
The result is that in those tea gardens 
for the last one year, the machine y is 
not effect ive and production has gone 
down. Now they are coming' with a 
p~oposal for fresh amount for the 
modernisat ion. These are the th; 'gs that 
are going on. And the Bank manage-
ment is also patronising them. I like 
to draw the attention of the Finance 
Minister to thIs and ask him to take 
care of these things a Iso 

Lastly, before I conclude I like to 
mention Jukhai Tea Company in Assam. 
The Finance Minister must be knowing 
the facts and the Chief Minister 
of Al)sam also requested him 
in thii rega rd. The Jokhai Tea Com-
pany was with the Ba1marlawrie 
Company once upon a time. Now the 
Balmarlawr ie Company has been taken 
away bi Government. It is nationalised. 
But the Jokhai unit was separated from 
that. Tokhai went into liquidation. 
Now it is to be auctioned. Big mono-
poly houses are in to bid it for higher 
rates because J okbai is a prosperin8 
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)Unit. Balmarlawrie being a government 
unit now, I will request the Finance 
Minister to keep the 10khai unit also 
with them and see that it is not given 
away to the highest bidders or the 
monopoly houses. With these words 
I conclude. I want you to protect th e 
tea industry not only for the benefit of 
the eastern region, but for the benefit 
of the entire country. It will give you 
much more foreign exchange. It will 
give you every thing. You w ill find 
that with 75 per cent, your own 
participation, partlclpation by tl"'e 
banks, is much more than the wtal 
equity participation of the manage-
ment. Therefore, why do you allow 
them to plunder you? Each manage-
ment of the tea garden is having three 
bungalows, one in the tea garden, on.e 
in the city and one in Calcutta They 
are like lords and Badshahs. So you 
take care of all these aspects. Why 
do you allow your bank money to be 
spent on them? Yeu think of taking 
over at least those gardens first where 
your participation is more than 60 
per cent and then you can think 2bout 
the others. Or at least you do one 
thing. The entire tea trading shou!d 
be monopolised by the State Trading 
Corporation and not through the mult i-
national corporations. If you do at 
least one of these, I tnink your legis-
lation will be fruitful and there will 
be fruitful and there will be further 
scope for us to feel that you are really 
thinking about the workers. Wit h 
these words I conclude. 

SHRI G. L. DOGRA 
(U~hampur) Madam, I do not 
want to deliver a long speech while 
supporting the measure before the 
House, which has been objected to by 
my friend from the Opposition on 
teChnical grounds. I think this is one 
of'the best measures the Gover nment 
has taken up. 

I would like to say that so far as 
Indian Tea is concerned, it is becom-
'jng very popular abroad, and we are 
earnin$ a good amount of foreign 
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exchange through it also. As has been 
pointed out by my friend, Mr Munsi, 
so far as the problem of labourers in 
tea gardens is concerned, they have to 
be solved; and the labour has to be 
treated fairly. They are being exploi-
ted very badly, particularly their 
women and children. I saw them 
working in the tea estates. Their 
problem has to be looked into, and it 
has to be ensured th~t they are treated 
fairly. 

We should also try to protect the 
price, because the price of the tea 
is going to be increased in the home 
market because of the encroachment 
of the. export trade. Therefore, the 
only answer is to produce more and 
more tea and that too good quality tea 

I think, a~ I previous-ly also spoke 
when we were discussing in this 
Hous.!, we should expand the cultiva. 
tion of this commodity, particularly 
the Looksan grade tea should be 
upgraded and we should try to do 
everything for this, for upgrad ing 
tea and there are certain ('lther 
areas 1 ike Andaman and N icobar 
Islands and many other areas even in 
the Eastern States where we can 
cultivate tea and also a certain portion 
of Jammu and Kashmir where this can 
be done. So, particular attention 
should be paid towards this so that the 
producti0n of ted goes uP. 

In this connecdon I would like to 
say that the attitude of Tea Board is 
being very useful in populari sing tea 
abroad. I saw in London, I saw in 
the Scandinavian countries that our 
Tea Board is doing a lot to see that 
our tea is popularised, and I find that 
it has really become popular in other 
markets also therefore, this is one 
good thing which .has been done by 
the ministry and I think we shOUld 
encourage it, rather than merely finding 
fault with it. We should try to see 
that whatever is done, is done to 
improve tea production furthen;nore, 
to set right the maladministration OJ: 
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to help the sick units which should be 
taken over if necessary and we shou!d 
try to see that they are set right, 
rather than crit icise the GoV'ernment. 
We should find some solutions to such 
technical problems, hether it be tea 
industry or any industry which becomes 
necessary in the public interest. They 
~hould not hesitate to take action. 
We do not want that anything shou1d 
stand in our way when we went to 
solve the problem and when action 
needs to be taken. So, I again support 
1his measure, and I thank you. 

SHRI ANANDA PATHAK 
(Darjeeling): First of all, before I 
speak in support of this Bill I want 
to mention that the Ordinance w~s 

promulgated when the Lok Sabha was 
in session and the Rajya Sabha was 
also about to meet shortly- it was 
only a short recess. 1 think it is not 
wise on the part of the Government 
to issue an order and promulgate an 
Ordinance when the House is in. 
session. This is a very bad practice 
I hope the' Government will c.hange 
this aU itude and that care of these 
things in future. 

Now, as far as I am concerned, I 
welcome the Bill which is intended to 
nationalise the tea gardens, four tea 
gardens in West Bengal three in 
Darjeeling District and one in Jalpai-
guri district. I am in close contact 
with the labourers and those trade 
union workers of these gardens. I 
know their difficulties. 

For a long time, they were not 
paid there wages, I the continuity of 
their services was not maintained. 
They did not got their rations also. 
Those tea gardens were initially taken 
ovel for only five years under the Tea 
Act. After the eltpiry of five years by 
Amendments to tea Act the Govern-
ment extended the period twice. In 
the meantime the owners of these 
gardens went to the High Court and 

the government had to go to tbe 
Supreme Court and in this way the 
legal complications were going oa. 
Then the Government came forward 
with another amendment of the Tea 
Act and the period was extended by 
another two years and again after th~t 
the Government had to come with on,e 
more amendment and extend the time. 
Whenever such amending Bill W~ 
brought forward before this House 
I participated in debate every time 
and I asked the GOlernment how 10:'18 
they were going to extend the period, 
like this now and then. Therefore;, , 
I strongly pleaded that the GOvernment 
should nationalise these tea gardenJ 
outright. Even last time when tbe Bill for 
extending tbe period of take over was 
brought I strongly pleaded for nationa-
lisation of these tea gardens. When 
the 7-~ear period was over, the workers 
were very much disturbed and panicky. 
They came to us and t01d us that now 
these tea gardens were being returned 
to the old owners. Therefore, they 
inslsted that their take over should be 
extended. This nationalisation is the 
first of its kind in India as far as tea 
industry is concerned. Therefore, while 
wclcowing the Bill I urge upon the 
Government to ensure that the interest 
of the workers should be protect~ 
and continuity of their service should 
be maintained. About all other tbinas 
like provident fund, etc. it is provided 
here in the Bill. But regarding the 
continuity of their service there should 
be some provision in the Bill. 

Tbese tea gardens were taken over 
according to the Tea Act. But accord-
ing to tha t Act the management had 
no right to raise any loan or any fun4 
from finaneial institutions. Therefore, 
they could not invest money for new 
hctories, for new plantations and for 
rejuvlination. After nationalisation, tbis 
bottleneck has been removed by this 
Act. The management can inve~t funds 
for development purposes. 

The Government bas rightly pointed 
out in the statement that it would DO 
have been in tbe public interest tol 
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hand over the said tea units to the 
erstwhile owners and thereby endanger 
the employment of about 3000 workers 
and reverse the present trend of 
improvement which had been the 
result of so much efforts and public 
investments. Although the tea iTldustry 
is passing througb a boom period, there 
are still some tea gardens which are 
either closed, or sick or mismanaged. 
There are four or five tea gardens in 
Darjeeling about which I demanded 
that these be taken over and nationa-
lised, but the Government has done 
nothing about them I 1 equest the 
Government that by extending the 
scope of thii Bill these tea gard~ns 

also nationalised so that the interest 
of the WOI kers are prot ect ed and our 
valuabl e foreign exchange earning 
industry is saved Therefore, I urge 
upon the Minister to see that some-
thing is done in this regal d. 

I also pl~ad for nat ionahsation of 
plantations owned by big monopoly 
houses and mu tinationals and aiso tea 
trade monopolised by blg' monopoly 
traders like Brooke Bond, Llp~on and 
others who monopolise the malket, a 
price, etc. What they are doing is 
detrimental to the interests of the tea 
industry of the country. 

Tea industry js one of the impor-
tant and vital industries of our country. 
It is earning crores of rupees in the 
fOfm of foreign exchange and is pay-
ing CfO res of rupees to the Govern-
ment exchequer It also prov ides 
employment to millions and millions 
of workers. Therefore, tea industry 
should be given national importance. 

Coming to the question of tranlJ-
ferring of these nationalised tea uaits, 
I would like to urge upon the Govern-
ment that these units be transferred 
to West Bengal Tea Development 
Corporation Ltd., instead of Tea 
Trading Corporation of India. That is 
why I have given an amendment also. 
Tea Trading Corporation of India is 
basically a tradina organisation and 

hence the management of tea planta-
tion is not in line with its pr ineipal 
funet ion ing or act ivities. 

We have got State Trading Corpo-
ration which trades in innumerable 
items including tea, but it does not 
have any production base of its oWn. 
Similarly, Ba lmer Lawrie and Com-
pany is also trading in tea, but this 
company also does not have any pro-
duction base of its own, whereas West 
Bengal 1 ea Development Corporation 
Ltd. has its production base. It is run-
ning five tea gardens in DarjeeJing and 
two in Jalpaiguri district. It has tbe 
requisite infrastructure to run these 
tea gardens effectively. Amalgamation 
of all these smaller units may consti-
tute a Viable and stronger base for 
more production and better manage .. 
ment. 

I would like to draw your kind 
attention to the observations made by 
the Menon Commission which was 
appointed by the GO'lernment of India 
at a time when many tea gardens were 
c!osed down in Darjeeling, Jalpaiguri, 
Assam and other places. This Commis-
sion was appointed to go into tbe 
reasons for the closures, lock-outs, 
etc. of tbose tea gardens. That Com-
mission eame out witb a Report and 
recommended that all smaller units 
cannot sur\-ive, and therefore, if all 
those smaller units were amalgamate.;l 
and converted into a big unit, that big 
unit would become viabie and coul~ 
be run profitably. Tha t recommenda-
tion of the Commission was considered 
by the Government but what happened 
afterwards I do not know. 

All these four units which have, 
been nationalised recently are in West 
Bengal. So, I do not see any valid 
reasons for the operation of two 
parallel Qrganisations, that is one 
operated by the State Government-
the West Bengal Tea Development 
Corporation Ltd. -and the other by 
the Central Governments, for the 
management of sick and closed tea 
uilits. 
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Sir, Vha Tukvar-now a nationa .. 
lised unit-and Rungnect, Padam and 
Rungaroon, managed by West Bengal 
Tea Development COl poration, are 
situated in the same locality. If these 
four gardens are amalgamated and 
constituted into onc, it will become a 
very viable tea unit. Similarly, pashok 
-a nationalised unit-and Rungmook 
and S'ingell - managed by West Bengal 
Tea Development Corporation - are 
situated more or 1 ess in one locality. 
If these are amalgamated, it will also 
become a viable and profitable unit. 

Looksan also, which is not a 
nationalised unit, is in the proximity of 
Hilla and Mouha, which are managed 
by West B-engal Tea Development 
Corporation in Jalpaiguri. The tea 
leves of these tea gardens can be manu-
factured together economically in Look-
san Tea Factory with some modification 
or extension. Potong also could be 
attached to it. If these tea gardens are 
amalgamated, it will become a very 
viable unit. In Mouha and Hilla ,there 
is no factolY, but in Looksan there is 
a factory. If some money is invested 
and modified this factory, then more 
and more tea can be manufactured 
easily, profitably and economically. 
Therefore, we not ice from all accounts 
tbat if tea gardens are nationalised 
and amalgamated into the West Bengal 
Tea Development Corporation, we will 
bave a strang, viable and healthy base 
of production of tea. If this porposal 
is given a concrete shape, this organi. 
sation will be the producer of both 
CTC and the much famous Darjeeling 
Tea in the public sector and will help 
promote its export as well as its 
domestic consumption. 

My next suggest ion is that the 
TTCI should be merged with the STC. 
This will help increase trading in tea 
and will help solve many of its 
probleMS. 

I would also suggest that the West 
Bengal Tea Development Co rporation 
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may also be allowed to have its own' 
packedng arrangement with appro. 
priate labelling. This will help it earn 
its reputation and have better returns. 
The same demand I had made while 
participating "n the debate on the 
Demands of the Commerce Ministry. 
If we do this, we will be meetiD!:r the 
needs of the consumers by providing 
them pure Darjeeling tea and others 
will not take benefit of its label and 
supply some oth er tea. 

The C~ntral Government can give 
the role of the TiCI to the West 
Bengal Tea Development Corporation. 
Out of the profits earned from the 
four nationalised tea gardens and 
seventty other tea Fardens we can con-
vert It mto VIable and strong amalga. 
mated unit in the best interest of the 
workers, mdustry and the Government. 

[Tra'1siation] 
SHRI HARISH RAW AT (Almora) : 

Madam Chairman, I rise to support the 
Tea Companies tak.:! over Bill and I 
hope the objective of saving the money 
invest ed by Government in these four 
companies with a view to improve the 
health of these tea companies and 
thereby prot eeting the inter~sts of the 
three thousand employees working in 
them will be achieved through this 
Bill. 

I have risen to speak on this Bill 
with a limited interest. Some tea 
gardens were raised in the hilly areas 
of our Uttar P 'adesh during the British 
days and since then these tea gardens' 
had been working well. Even today, 
some of them are the property of the 
Lndian people whereas som'! of them 
are owned by the Britishers, but their 
management today is in a \'ery bad 
plight. These tea gardens being scat-
tered, even Government's attention has 
not been drawn to them, although the 
livelihood of many people is linked 
with it. I have raised this matter 
before the hon. Minister more than 
once through questions and by writing 
I etters, but no practical solution seems 
to be in sight and there ha~ been' DO 
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improvement in this regard. I would 
request the bon. Minister that he 
should at least go and conduct a survey 
of the Tea BC"urd, where the people 
are working and obtain fu'l information 
with regard to the exis.ing anange· 
ments there. To gi ve p:-otection to 
hundreds (f peop:e \\ho cou:d have 
been given employment and are con-
nected with it partially even tod8Y, is 
our duty. The importaT1c~ of tea in 
our esonomy will stl englhen the local 
economy besides stl eng:hening the 
coul'l y\; economy. I vyou d 'I] equest 
that an otficc of the Tea Board should 
also be opened there. The Indian 
Co.uncil of Agricultural Research has 
opened a reasea) ch centre at Pa1ampur 
in Himachal Pradesh in collaboration 
with your Ministry. In Al:lsam region, 
tea is {o'tl own in diffel cnt climatic condi-
tions. Geogn:phical location of that 
region is diffel ent fr om that of this 
area That centre is certainly doing 
reseat ch thet c, but its area of opera-
tion should be cxt ended further. 
Research shou:d not be ccnfined to 
Himachal alone, but it should cover 
thc hilly al cas of Uttar PI adcsh also. 
With this in view and the confidence 
that the hon. Minister will take steps 
for the extension of tea plantations in 
the hilly al cas of Uttar Pradesh, I 
support this Bill. 

[English1 
SHRl SO f\.1 NA 1 H RATH (Aska \ : 

Madam Chairman, I support the Bill 
and" congratulate the Hon. Minister 
for ,the reason that the Ordinance as 
well as the Bill were brought in time, 
failing which the interest of about 
3000 workers would have been 
jeopardised. 

Madam, the Statement of Objects 
and- ,Reasons speaks for itself the 
intention of the BiB. The Bill is a 
self-contained one and those who 
cri'ticise 1·his Government stating that 
thi~\' Government is t iUing towards 
priva'te'~ectOr and is going away from 
sociaHsm. The private companies were 
res~OI1sible for m\~maB6aemeM and 
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they even never cared for the 'employ-
ment and fate of about 3000 workers. 
To meet the situation, the Government 
has come in a very big way in g-oing 
for nationalisation. It is mentioned 
in the Bill that for administrative 
detailS, rules will be made and placed 
on the Table of Both the House making 
the Bill complet e in itself. At this 
juncture I want t..J say that Indian tea 
is very popular in foreign markets and 
these fvur sick tea companies being 
n<.t:onaliscd will add to get forcing 
currency. I think the Government will 
give due attentIOn so that best 'larie-
ties of tea will be produced in 
these units, and interests of workers 
wiJi be safeguarded. 

I once again congratulate the 
Fmance Minister and say that the 
statement made by our est eemed 
Prime Minister as well as the Finance 
Minister in this House also makes it 
crystal cl ear that this Government is 
for socialism and this Government 
gives due attention to pUblic sector and 
also wants that the sick units which 
are in privat e sector are to be brought 
to the public sector. I hope he House 
will certainly appreciate the action of 
the Government and pass this Bill. 

[Translation] 

SHRI MOOL CHAND DAGA 
(Pali): Madam Chairman, the Mem-
ber of this House unanimously with 
that you may just have a round of the 
tea gardens and see how the workers 
cf the t '!a gardens are exploited. 
Filst of all, try to remove that exploi-
tation. The only way to stop tha t 
exploitation alld it is our unani-
mous demand is that all the tea 
gardens should b.! nationalised. It you 
nationalize all t he tea gardens, it will 
be a very good step in public interest, 
because we have an inpression that the 
workers are exploited there is a IMIr 
way. 

SHRI VISHWANATH PRATAP 
SINGH: Madam, he is talking 0 f 
exploiat.ion being done in your state, 
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SHRI MOOL CHAND DAGA: I 
live in India and I am spe'lkin; of the 
tea gardens all over the country. 
Aport from this, there is aBoter impor-
tant thing to which I want to draw your 
attention. 

[English] 
HWhile India still maintains Its 

POSition as the world's largest 
pro ducer of te,l, the 42 per 
cent shaI e once commanded by 
India in 1951, had by 1981 
decl ined to 31 pei. cent. India's 
exports have stagnated at a10und 
200 million Kgs. during the last 
30 yeaI s. This has resulted m 
decline In India'~ percentage 
share of the world tea from 45 per 
cent to 28.6 per cent 10 1981 " 

[Translation] 
In this, they have stated that 

IndiaTs world tea tJ ade has declined 
even if you go by the percentage of 
snare, whereas the number of tea 
gardens is increasing day by day. After 
all what is the reason behind this , 
decline in uade in spite of your 
spending huge amount~ '1 When you 
talk of their .uationaIisation, does 
somebodY watch the work and the 
activities of the people working in 
them for so long? On the one hand, 
ytru. go on investing in them and .0)1 the 
other, this pefcentage has deClIned to 
2fi.l per cent. It further says-

ib,IIsh1 
"ibis has resulted in declme in 

India's percentege share of the 
world te a from 45 per cent in 1951 
and it i~ now 28.6 per cent in 
1981, In 1 ecent years, India has 
emerged as principal conl!Jumer of 
tea in the world." 

It.-,I_lon} 
One important thing is that tbe 

number of people taking tea in India 
har increased considerably. If we want 
to <earn foreign exchauge from tea, we 
shatl have to do propaganda to beiDa 
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down the number of people taking tea, 
within the country, only then we can 
earn mo] e foreign exchange. Why has 
the number of peop!e drink;ng tea 
inci eased this much as if it is some 
kind of liqUQr? I do not take tea 
myself, nor do I I ake milk, although 
there is abundencc f'f mj Ik in our 
Raj(lstilan. The questIOn before us is 

. ' a~ you have saId, our tea galJens are 
in a bud plight, the workers are 
exploited there and We have been abJe 
to export only 28.1 per cent of tea and 
could not cross this fiigure, what are 
the reasons behind it? Because, on 
the one hand we go on interesting 
money in it, but we arc not recei.-inl 
any return from it. Will you please 
tell us the target fixed by you for 
export of tea during the Seventh Five 
Yeal Plan and the scheme proPQsed to 
ach i eve this turget? For this you 
need long term planning so that more 
foreign exchange could be earned. To 
achieve this, you will have to natio-
nalise all the tea gardens, so that the 
exp~oitation of wOlkers could be stopped 
and the middlemen who usup money 
at e not allowed to go their own way. 
This is all I wanted to say. 

[English} 
- SHRI THAMPAN THOMAS 

(Mavelikara) : Madam-Chairman, while 
participating in the discussion I would 
like to bring to the notice of the Hon. 
Mmister the problems of the tea 
industry in the South. The South is 
also important in the tea trade, the 
Nilgiris Tea in,TamiJ Nadu and Kerala 
border and lakhs of workers arc 
involved in th;s industry 

17.05 hrs. 

[MR. DEPUTY -SPEAKER In til. 
Chair] 

First of all I would like to say that 
I agree with Shri Das Munsl that it is 
high time that we should have a pr 0 .. 
gramme to nationalise the major 
plantations in India. A larlc number 
of persons are engaged in this industry 
and also we are tbe ptoducen of 



461 St •• ,. ,.': DIs-
."prO'NJl of O,d. 
.1Id T." Co. 

VAISA:I(HA 23, 19.7 (SAKA) (Acqulntloll lind 462 
Transfer 0/ Skk 

three-fourth of world tea production 
We are also eXporting tea and earing 
valuable foreign exchange. So far as 
India is concerned a large number of 
people are using it and a 1a1 ge number 
of them ar e also engaged in it. 

or course, this industry from .he 
very beginning has been under' the 
control of large holders. Government 
land was assigned to them at very 
cheap rates. So the property utilised 
for tbe purpose of planting the area 
was government owned land. Then the 
human effort put in for making the tea 
gardens is that of poor p~op.lc whereas 
'the benefit gained is by the affluent 
class. The Indian monopolists' have 
also come to this trade and made big 
p..rofit. So, what we find is that the 
land belongs to the gove rnment, work 
belongs to the worker and the money 
belongs to the banle. but the profit goes 
to another set of persons who are not 
rou ch interested in thesc things. There-
fore, what ha~ happened is that there 
is a tendency to change these plan-
tations into something else. Especially 
in the South like Kerala and Tamil 
Nadu it has started and I know cer fain 
plantations are being converted as 
cultiviable land, private ownership and 
small holdings. Therefore, large 
seale growing of tea is coming down. 

Sir, earlier Cochin port was one 
of the port which was expOl ting lot of 
tea. Now, it has diminished. The tea 
Industry there has gone down. This 
industry gives lot of employment to 
other people like in the blending units. 
All this has gone down. The impor-
tance of Cochin port has also come 
down. On an overall study of the 
problem it can be seen that this 
industry as a whole requires a special 

attention of the government and, there-
fore, government should come cut with 
a proposal to nationalise this industry 
as a wbole. They should take over 
the management of an the plant a t ions 
wherever possible. 

Sir, I WQuid like to point out that 
there is Industrial Development (Regq-

Tea UnJI.) Bill 

lations) Act which governs industr.ies. 
Government can intervene after 
appJying certain tests. In plantat.OQ$ 
there is no su.ch law. Now, governm~nt 
has brought in a law wh ich is a g~ 
steps and it is taking over sick t~ 
estates. It is not only these sick oVer 
estates which have to be taken OVeJ' 
but also others, the reason being that 
the plants which wer e planted e artier 
have given their maximolm yield and 
new plants have to be put up. These 
industrial ists are not intel"ested in 
plantinF new plants because they have 
reaped the maximum benifit. Unless 
repaInting is done the industry cannot 
grow. There!"ore, the vast area 'Which 
was earlier used as plantations is beM, 
conver ted for use to other things-. thia 
has to be prevented. 

Secondly, fJ aJmentation win affect 
thi s industry seriously. Because o-f 
fragmentation th~ viability of the 
indust Iy will go off. It is not possible 
for a person hold ing one or two acres 
to plant and produce and get involved 
in this business. It can only be in a 
nationalised sector or in a cooperative 
sector wherein a vast area of land can 
be brought under one un it and thereby 
bui!d up the industlY. In the inter-
notional market, the demand for this 
product is going down. I would lik.e 
to bring to the notice of the Hon. 
Minister that there will be influx of 
people from Sri Lanka and Maleysia 
because Tamil population in these 

countries had gone from India long alo. 
They are plantation workers. They are 
the trained peop!e nne they are tbe 
people who are ready to face the 
sufferings in the hilly and m.Juntaineou& 
areas and do work in those areas. NOlV, 
because of tbe prob~em in Sr i Lanka 
and because of various other problems, 
they are coming to our country. 
Already thousands of people from Sri 
Lanka have come to our count lY as 
refugees. What win be do with those 
peop\e'! Now, instead of Keeping 
these industries with the private sector 
if the Government wo~ks out a pro-
gramme to rehabilitate these people 
and engage them in the plantation 
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work in the hilly areas, I think two 
things are achived. They will not only 
be rehabilitated but also by best 
utilisation of their services, the coun-
try's economic prosperity would in-
crease. This way the GOlernment 
would be helping them and rehabili-
tating tnem also. 

Now, Sir, 1 would like to bring to 
the notice of the hone Minister the 
conditions under which these people 
live in these areas. The pit iable con-
d ition under which they are placed 
and their living can be seen at any 
time on Jy by visiting thos~ places. 
They live in'layam'. We call 'layam' 
in our language for' horse stable~. So, 
these wOlkers are living in 'layam' 
These people and their children are 
living in a most unhealthY and insani. 
tary condition. Both men and women 
and their children go early in the 
morning to pluck the tea I eaves and 
they return in the evening with their 
plucks for processing. So, Sir some 
kind of human consideration should be 
there to do something good to these 
peop~e. Moreover, their children are 
not getting any education, they do not 
have any hospital facil i ty. For the 
purpose of compliance with the law, 
there may be a nurse or compounders 
w01king in some estates and they 
\\-ould claim that medical facilities are 
given to all these poor people. But we 
would be able to know the actual 
position only wh ~n we visit those 
places and see their conditions. The 
private emp!oyer is interested in ex-
p~oiting their labour. These things 
can be managed well with a proper 
peJSpeCilve if the Govelnment comes 
forward and Dat ional1se these tea 
estates and the ph1 ntat ions. 

Sir, I welcome the hone Minister's 
. attempt to take over the sick units. 

But I urge upon him to nationalise 
the tea industry as a whole in the 
iuterest of the nation and in particular 
for the welfare of the workers. The 

TeQ flql.,~ '8111 

Government should cQme forward in a 
big way with punitiVe measures 
wherever mismanagement 'exists. 
Thank you. 

SHRI HAROOBl{AI MatTA 
(Ahmedabad) : Mr. Depu ty-Speaker, 
Sir, I rise to support the Bill. At t~e 
outset, I must point out that the 
objection raised by a learned Member 
against the promulgation of Ord.i,nance 
is .110t tenable. The very commenci-qg 
words of Art icle 123 of the Constitu 
tion refers to the situation, namely-

"at any time except when bQth 
tbe Houses of Parliament are not 
in s.ession" 

This clearly provides for the President 
to promulgate ordinance whereas even 
if one of the Houses is in receSs 
session. In fact, the power conferred 
by the Arllcle 123 of the Constitution 
can be regarded as a power coupled 
with duty so that in a situation 
requiring the issuance of Ordinance 
when it should be the duty of the 
Presiden t to promulgate the Ordi-
nance. I welcome thiS Bill not only 
on its own merits but also bec(luse I 
think that this should be the beginning 
of the process to national Jse the 
whole industry. We should not end 
with the nationalisation of the sick 
units only while allowing the] est of 
the private units in a given industry 
to continue to amass profits at the 
cost of the labour and the consumers. 
I t would hat dly be conduct lve to the 
intere:;t of t he public. The Govern-
menl should not be required mer~ly to 
pay for the sins of misman"gement 
committed by privat e OWners. This 
should not be allowed to continueJfor 
long. At least, and when the Govefi~:" 
ment find that a lal ge number of units 
or a subs.ant ial number of them in Ii 
particular industry are sick or 8uffedng 
from mis-management, the Oo\'ern-
ment should come up for the nation1-
lisation of the whole industry in the 
interest of industry, labour and 
public. 
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The provision contained in clause 
6 of the Bill provides for payment of 
amount. All of us are aware that 
Article 31, which contained a provi-
sion for payment 0 f amount, which in 
turn was replacement of the liability 
to pay compensation, as was provided 
in Article 31, as it exist ed prior to 
the 25th amendment of the Constitu. 
tion, has been deleted vide section 6 
of 44th amendment of the Constitu-
tion. This implies that it is not 
necessary to pay compensation or any 
amount when any industria] unit is to 
be nationalised. I am retained of 
what Mahatma Gandhi said in this 
connection. While returning flom a 
round table conference, he was asked 
whether any compensation for acquisi-
tion of property or nationalisation 
would be paid. He said that payment 
of compensation for acquisition means 
robbing Peter to pay Paul. Industria-
lists earn profit for seveial years at 
the cost of public and wben the units 
are nationalised, they again want to 
earn compensation or amount 
whate/er name you may give. The 
Government should give a fresh look 
to the policy of payment 0 f amount in 
case of nationalisation. 

1 welcome to provision contained 
in clause 11 of the Bill which provides 
for protection of the rights of workers. 
It is a beneficial provision. Se leral 
Members have drawn attention to the 
appalling conditions of workers of the 
tea plantations. We are reminded of 
the great Novel 'Two Leaves and a 
Bud' by Dr Mulkhraj Anand. If the 
situation of eKploitation depic~ ed in 
that Novel still continues in one form 
or the other, it is high time that the 
Government may appoint a Commis-
sion to examine the labour conditions 
in plantations and ~nsure that the 
labour laws are strictly enforced 
therein. 

The Government is nationalising 
these companies, but at the same time 
Government must consider that in 
order to support these companies, to 
make tll~m IDQre viable, discipline 

TeG Units) BII/ 

should be imposed on the Government 
offices and Go~ernment Undertakings, 
their circuit houses and guest houses, 
to ensure that they prefer to purchase 
tea produced by these nationalsed 
companies to that produced by mono-
poly concerns like Lipton, Brook Bond 
and other private .::oncerns. I know, 
what is happening to cloth produced 
by National Textile Corporation. Our 
Government depart ment and Govern-
ment undertakings do not necessarily 
prefer NTC cloth to the cloth manu-
factured by other mills with the result 
that NTC is not able to show desired 
result. To make these units viable 
and to enable them to show results 
discipline must be imposed on th~ 
Government undertakings that they 
must use the tea produced by these 
c~mpanies in PI eference to te.! pro_ 
duced by monopoly houses and other 
private companies. 

I WOll ld also like to take thi" 
opportunity to point out tha t certain 
tea producels are raising certain kind 
of objections against the lev'Y of excise 
on packed tea. They say that packing 
is not a fresh manufacture with the 
result that no exci~e can be levied 
therein as distinguished f10m the 
excise levied on loose tea. The 
Finance Minister may consider 
whetft er an amendment in the Central 
Excise and Salt Act is necessary in 
order to defeat thi~ unwarranted 
litigation. 

Lastly, I would also like to bring 
to the notice of the Finance Minister 
the prolem of ~ick text ile units in 
Ahmedabad, wbere 30,000 workers 
are suffering on account of certain 
mills. I t may not be relevant to this 
Bill strictly speaking, but I take this 
opportunity to request that the same 
speed and conSideration ITiay be shown 
in the matter of nationalisation of sick 
textile units as proposed to be under-
taken by Gujarat Government. Tension 
is created on account of unemploy-
ment due to of the closure of the millCJ 
and it has contributed a lot to the 
communal tension in labour areas of 
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Ahmedabad. Therefore, I invite the 
attention of the Minister to kindly 
look. into this matter and solve this 
problem urgently. With these words 
I support tbe Bill. 

SHRI PIYUS TIRAKY (Alipur-
duar): Before I begin, I should like 
to ask a question. How much com-
pensation to each tea garden has been 
paid or promosed to be p!lid ? How 
much pre-nationalisation liabilities has 
the Government to shoulder on 
a£count of natianalisation "l I should 
like my questions to be answered 
because today making an industry by 
itself. The big companies make them 
sick knowingly because they have 
nothing to lose. They get the pre-
nationalisation liabilities and all the 
investment money and all the property 
liabilities and every thing. They are 
gaining on these fronts. 

MR. DEPUTY-SPEAKER : I 
request the hon. member to be brief. 

SHRI PIYUS TlRAKY : I went to 
save the Government money. I would 
lik.e to know whether Government are 
thinking on the lines that for the 
variou8 kinds of liabilities, they 
should not pay any compensation. 
Government should be clear on this 
issue, because the companies have 
already profited hundred times more 
than what tbey have invested. So no 
money sbould be given to them. Sir, 
I welcome this Bill and as desired by 
other members also, I want this in-
dustry to be nationalised for the profit 
of the nation, because only tea is 
left now. And only in respect of tea, 
bas India a standing in th e interna-
tional market. Fer infinished goods, 
aJld eJlgineeriol goods we are looking 
for markets. But only in tea we can 
stant against competition in tbe world. 
So, this industry is very much impor .. 
tant for the nation. Because we have 
captured the tea trade, we can enter 
Qtlter buafoe .. alao. So, it is very 

Tea UIdt$) BIll 

important. You are in need of much 
mo~e .money for the 7th five-year plan. 
ThIs mdustry is getting you Rs. 400 
crores worth of foreign e!'Cchange every 
year i.e. out of this trade. You should 
take over and nationalize the entire 
tea industry. 

Second'y, about the conditions of 
labourers working there, and growing 
tea. Their condition i') not good in 
North Bengal, Assam and Darjeelina. 
My friends have already spoken about 
t?is. The re is a composite popula-
tIOn. Mcst of the labourers come 
from Orissa, Bihar and ea~tern Uttar 
Pradesh. These people are Hindi-
speaking. They are not having even 
a primary school in the tea gardens. 
You had promised primary schools in 
onc-'s mother-tongue It is a shame 
t~at yo~ have not been able to pro-
vlde thIS so far. Primary education 
has been denied to the children are 
even after 37 years of independence~ 
Now, some individuals, private people 
have ~rened some missionary scbools. 
Ten hIgh schools are there; for educa-
tion after high school, no colleges 
are there. Will you promise today 
right now, that you will open at leas: 
o?e coJlege in the Dooars, to provide 
hIgher education to the children of 
these tea garden workers 1 These 
people have suffered for hundred 
years. Some campanies have comple-
ted 100 years there, and centenary 
celebr ations have also been held with 
great pomp. But the owners have 
never looked after the inter ests of 
the workers, and of those who 
have suffered and died for the tea 
industry. 

Many of our people from India 
have cone to Ma.uit ius and wo rked 
for that country. Perhaps you know 
that they are at the helm of affairs iD 
that country. But in our Own country 
the labourers who died, and whos; 
blood has been spilled in the tea 
eardens ha Ie Dot been looked after 
properly. Their social and econcmie 
condition. ate very bad. Th-eae Hl_ 
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p loiters, viz. the tea garden owners 
are only trying to see how to get much 
more money from the labour of these 
workers, at their cost, without treating 
them as human beings. 

One more problem in the tea 
p-ardenl, which you are going to face 
after nationalization, iCi this, viz. the 
increasing unemployment among the 
unskilled labour force. The popula-
tion there is increasing. But ther¢ 
il a limitation in the tea gardens for 
giving employment. In every tea 
garden, you ha.ve got fallow lands. So, 
some auxiliary industries can be 
started there, and these people can b. 
provided employment in iuch indus-
tries, after being given training. 

One more point: these are pnvate 
companies still. Tr ibals and Scheduled 
Caster people are there. They are not 
white-collar-jQb-oriented peop] e. 
There is no reservation for these 
people for white-collared jobs. You 
will see that in the tea gardens, even 
though they are working there for a 
hundred years, there is not even a 
Clerk from 8mongst them. Clerks 
have been brought from outSIde-not 
to speak. of Managers and Company 
Managers. You should take Managers 
in future, from the working class. You 
have promised socialism; and what 
type of socialism is this '1 You can 
start socialism from the tea gardens, 
because the people there are simple, 
hard-working and very obedient, and 
alsQ prone to benefit from socialism. 
So, you can start your socialism from 
here, and you can / se. that these 
people prosper. 

PROF. P. J. KURIEN (Idukki) : 
I rise to suoport this Bill; but as has 
already been pointed out, it is Dot 
enough that the sick tea indust .. ies 
are taken over. All the tea indust;ies, 
i.e. the entire tea gardens should be 
nationalized. Why am I saying this 1 
As has been pointed out already, the 
land In these tea gardens is Govern-
ment land. They have got the land 
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free. Secondly, the input is only that 
of the poor workers. Money is taken 
from the banks; but the profit goes to 
somebody else. What is the condition 
of the workers? They are being 
e~p)oited. 

There is the Plantation Labour Act. 
But hal it been properly implemen-
ted? In my c~§tituency, there are 
a large number of tea gardens. In 
Kerala, my constituency is producing 
ma~imum tea. I went to these estates, 
and to places where thcse workers are 
staying. Their condition is most piti. 
able. They are very poor. Si» to ten 
members of a rami ly are 1 ivins in a 
small room. That is what has beon 
provided by the estate owners. There 
is no el ectricity; there is no other 
convenience or hcility. These workers 
are being absolutely exploited by the 
Owners. This is happening not only 
in Kerala but, If I am correct, in the 
other States also, i.e. in the entire 
country. The workers are Oeln, 
exploited. I have visited the place., 
and the houses of these workers. 
They live only in a small room, where 
no other facilities are provided. No 
other facilities are provided. 

This is nothing but exploitation of 
the workers. It is because the esta tes 
are owned by the vested interests. 

AN HON. MEMBER 
labourers rre exploited. 

Women 

PROF. P. J. KURIEN Yes, 
women labourers are exploited. And 
therefore, the Government shOUld 
seriously consider nationalising the 
tea industry. 

MR. DEPUTY-SPEAKER: Prof. 
Kurien, you can continue tomorrow,. 
because we are taking up the Half-an-
Hour discussion now 

Shri Mool Chand Daga. 


